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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition (Civil) No.1030/2021

PRATEEK RASTOGI & ORS.                             Petitioner(s)

                                VERSUS

NATIONAL BOARD OF EXAMINATIONS & ORS.              Respondent(s)

(With  appln.(s)  for  IA  No.116246/2021  -  EX-PARTE  STAY  and  IA
No.116247/2021 - EXEMPTION FROM FILING AFFIDAVIT)

WITH W.P.(C) No.1029/2021
(With appln.(s) for IA No.115828/2021 - STAY)
 

Date : 06-10-2021 This petition was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s) Mr. Shyam Divan, Sr. Adv.
Mr. Shivendra Singh, Adv.

                 Mr. Javedur Rahman, AOR
Ms. Sanam Tripathi, Adv.

WP 1029/2021 Mr. Prashant Bhushan, AOR
Mr. Rahul Gupta, Adv.
Ms. Alice Raj, Adv.

                   
For Respondent(s) Ms. Aishwarya Bhati, ASG

Ms. Archana Pathak Dave, Adv.
Mr. Chinmayee Chandra, Adv.
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Mr. Anmol Chandra, Adv.
                 Mr. Gaurav Sharma, AOR

Mr. Shiv Mangal Sharma, Adv.
Mr. B.V. Balaram Dass, Adv.

Mr. Maninder Singh, Sr. Adv.
Mr. Gaurav Sharma, AOR
Mr. Kirtman Singh, Adv.
Mr. Waize Ali Noor, Adv.
Mr. Dhawal Mohan, Adv.
Mr. Prateek Bhatia, Adv.
Mr. Taha Yasin, Adv.
Ms. Srirupa Nag, Adv.

Mr. Gaurav Sharma, AOR
Mr. Dhawal Mohan, Adv.
Mr. Prateek Bhatia, Adv.         

UPON hearing the counsel the Court made the following
                             O R D E R

1 Ms Aishwarya Bhati, Additional Solicitor General appearing on behalf of the

Union of India in the Ministry of Health and Family Welfare states that having

regard to the interest of the body of students who would have commenced

preparations for the ensuing NEET - SS examination before the change in the

pattern was notified, a decision has been taken by the Union government in

consultation with the National Medical Commission and the National Board of

Examinations to the effect that the modified pattern shall be given effect to

only from the academic year 2022-2023.

 
2 Since the Union government and the expert bodies have taken a decision to

hold the ensuing NEET – SS examinations for 2021-2022 on the basis of the

pattern  which  held  the  field  until  academic  year  2020-2021,  it  is  not

necessary  for  this  Court  to  adjudicate  upon  the  validity  of  the  modified

pattern proposed for 2022-2023. That issue is kept open.
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3 In the circumstances, the petitions under Article 32 of the Constitution are

disposed of.

4 Pending applications, if any, stand disposed of.

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
    A.R.-cum-P.S.         Court Master
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